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UPON hearing the counsel the Court made the following
ORDER

Heard 1learned Senior Counsel appearing for the
petitioner.

He has pointed out the material on record to show
that on 21%* August, 2024, Criminal O0.P. N0.0017762 of 2024
was allowed by the High Court. But, subsequently it was
reheard and now judgment 1is reserved. It is submitted
that though objection was raised at the time of rehearing
of the petition, the same has been discarded. Learned
Senior Counsel appearing for the petitioner on
instructions states that the judgment is not vyet
pronounced.

Permission to file SLP without certified/plain copy
of the impugned judgment is allowed.

Application for exemption from filing certified copy
of the impugned judgment is allowed.

Issue notice returnable on 30t" September, 2024.

In the meanwhile, proceedings of Criminal O.P.
No.0017762 of 2024 will remain stayed in the sense that
the judgment shall not be pronounced by the High Court.

A copy of this SLP and a copy of criminal
miscellaneous petition tendered today shall be forwarded
to Registrar General of the High Court of Judicature at
Madras. The Register General will examine the record of
the case as well as the data uploaded as an Officer of

this Court and will report to this Court whether the



petition was disposed of on 21s' August, 2024.

Registry to forward a copy of this order along with
the copies of the SLP and application tendered across the
Bar to the Registrar General of the High Court of
Judicature at Madras.

He will submit a report to this Court in a sealed

cover before the returnable date.

(KAVITA PAHUJA) (AVGV RAMU)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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